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Centrai Administrative Tribuna!
Principai Bench

C.P. No. 284 of 2000
Vi
O.A. No. 1138 of 1948

New Dsihi, dated this the 4th JQiy 2001

323:8?E MR. S.R. ADIGE, VICE CHAIRMAN (A)
BLE DRf A. VEDAVALLI, MEMBER (J)

Shiri Jagdish Singh Rawat &
Others _ .. Petitioners

{By Advocate: Shri Yogesh Sharma)
Versus

1. © Shri S.P. Menhta,
Generail Manager
" Northern Railway,
Baroda House,
New Delhi.

Shri Suknbir Singh,
Divisional Raiiway Manager,
Northern Railiway,

Delhi Division,

New Delbhi.

N>

Respondents

~

{By Advocate: Shri R.L. Dhawan)
ORDER {Orai)

$.R. ADIGE. VC (A)

Heard both sides.
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2. Vide order daiedf11.5.99 in O.A.. No.
o~ ° a * - Y

1138/989 the Tribunal had directed the Respondents io

disposé of appiicants’ representation received Dy
them on 18.11.886 in accordance with rules and

instructions within three months.

3. Respondents have disposed of appiicants’
V (Trer
aforesaid representation by omdes cated 186.8.85

{(Annexure R-1).
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4. Appiicants . have chal lenged the
interpretation of rules and instructions taken by
respondents whiie iIssuing the‘aforésaid jetier dated

16.9199, in the course of which certain contentious

issues have been raised.

5. Having regard tio the Hon'bie Supreme

Farihar Vs. OG.. Duggar &
o)
1688 (8) sC SOS/hhuﬁ the impugnsed ietter

Couri’'s ruling 0 J.S.

others J7T

dated 16.9.88 gives applicants a frash cause of

action and i applicants are aggr ieved by

respondents’ jetter dated 16.9.88 it is opsen io them

ta chalienge the sams separately through appropriate

original proceedings in accordance with taw, if 8O

advised.

6. Giving )iberty as aforesaid the c.P. s

dropped. Notices discharged.

bV oot A
(Dr. A. Vvedaval li) {5.R. Adide)
Member {(J) C Vice Chairman {A)
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